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Msrkô r (Er. KanwaldeepKaur)
EnvironmentalEngineer,

PunjabPollutionControlBoard, Regional
Office-1, Ludhiana

Date:

Place:

(On behalfof PunjabPollutionControl
Board)

501



-1-

BEFORETHE HON’ BLE NATIONAL GREENTRIBUNAL, NEW DELHI

Appeal No. 14/2025

(I.A. No. 107/2025 &I.A. No. 106/2025)

M/s Sumit Knit Fab

.Appellant

Versus

Punjab Pollution Control Board & Ors.

Respondent(s)

Short reply by way of affidavit of Er. Kanwaldeep Kaur,

EnvironmentalEngineer, Regional Office-1, Ludhiana on behalf of respondent

PunjabPollutionControlBoard.

I, theabove-nameddeponent, do hereby, solemnlyaffirm andstateas

under:

RESPECTFULLYSHOWETH

That briefly submitted, the appellantM/s Sumit Knit Fab hasfiled an

appealundersection18(1) readwith sections14, 15, 16 & 17 of the

NationalGreenTribunal Act, 2010beforethis Hon'ble Tribunal thereby

challenging the order dated 05.12.2024 passedby Punjab Pollution

ControlBoard(PPCB) wherebyEnvironmentCompensation(EC) of Rs.

91,55,000/- hasbeenimposedupontheappellant.

1.

5
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Tliat the Counsel for the appellant has madesubmissionsbefore this

Hon'bleTribunal that thecurrentappealhasbeenfiled on thesamefacts

andgroundson which earlierorderwaspassedby PPCBwhich is subject

matterof challengein Appeal No. 37/2024 (heardon 15.01.2025). It is

relevantto mentionherethat theappellanthaschallengedtheorderdated

24.07.2024 passed by Punjab Pollution Control Board imposing

EnvironmentalCompensationof Rs. 6,42,25,000/- on the appellantfor

operatingtheunit from 2005-2019without valid permissions.

That the Counselfor the appellanthasmadefurther submissionthat in

responseto the show-cause-notice, two replieswere filed but havenot

beenconsideredby theBoardwhile passingtheimpugnedorderwhereby

EnvironmentCompensation(EC) of Rs. 91,55,000/- hasbeenimposed. It

wasallegedthat therewasno properopportunityof hearingin thematter.

Thatafterconsiderationof themattertheHon'bleTribunalwaspleasedto

passanorderdated19.02.2025directingtherespondentPunjabPollution

Control Boardto file reply in thecaseandto producetheoriginal record

leadingto thepassingof theimpugnedorder.

That the deponentis working as Environmental Engineer in Punjab

Pollution Control Board and is postedin the RegionalOffice-1 of the

Boardat Ludhiana. Thedeponentis well conversantwith thefactsof the

caseand is competentandauthorizedto swearandfile thepresentreply

by way of affidavit on behalfof therespondentPunjabPollutionControl

Board.

2.

3.

4.

5.

Thatkeepingin view thefactsandcircumstancesof thecaseaswell asthe

contentsof the application, a short reply by way of affidavit of the

deponentis being filed beforethis Hon'ble Tribunal mentioningtherein

therelevantfactsof thecase. However, thedeponentundertakesto file a

detailed reply, if there is any direction of the Hon'ble Tribunal in this

regard. Therelevantfactsof thecasemawkindly bereadin thefollowing

paragraphs. 9)L/

6.

9
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Thatbriefly submittedtheappellantnamelyM/s SumitKnit Fabsituated

at B-3, Industrial Area-A (Extension), Ludhiana is a small-scale red

categoryunit engagedin theprocessof dyeingandwashingof garments.

In themonthof January2019, a complaintregardingillegal operationof

theappellantunit wasreceivedin theoffice of theBoardat Ludhiana. To

verify thefactsof thecomplaint, thesiteof appellantunit wasvisitedby

officersof thePunjabPollutionControl Boardon 03.01.2019andit was

observedthattheappellantindustrywasoperatingwithout theconsentsto

operateof theBoardundertheWater(PreventionandControlof Pollution)

Act, 1974. ThoughtheETPwasin existencebut untreatedeffluent was

being dischargedinto sewerand the ETP wasfound not in operational

condition. The effluent sampleswere collectedby the visiting officers

during the visit on 03.01.2019 and as per analysis report, various

parameterswerefoundbeyondthelimits prescribedby theBoard[BOD-

122 against30 mg/1, TSS- 129 against100 mg/1, COD-384 against250

mg/1]. The visiting officers have prepareddatasheetfor collection of

samplesduringthevisit on03.01.2019andthesamewassignedby theSh.

RishiJethi, proprietorof theappellantindustryin tokenof its correctness.

A copyof datasheetdated03.01.2019is enclosedasAnnexure-A andthe

wateranalysisreportdated10.01.2019is enclosedasAnnexure-B.

7.

That keepingin view thegraveviolations, thedirectionsu/s 33-A of the

Water(Prevention& Control of Pollution) Act, 1974andundersection

31-A of theAir (Prevention& Controlof Pollution) Act, 1981wereissued

to theappellantindustryvideletterno. 634-35dated28.01.2019andletter

no. 636-37 dated28.01.2019 respectively. A copy of letter no. 634-35

dated28.01.2019is enclosedasAnnexure-C andcopyof letterno. 636-
37 dated 28.01.2019 is enclosed as Annexure-D. Simultaneously,

directionsunderthe saidActs were issuedvide letter no. 638-41 dated

28.01.2019 to the Punjab State Power Corporation Ltd (PSPCL)

authoritiesfor disconnectionof electricsupplyof theunit. A copyof letter

8.

V
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no. 638-641dated28.01.2019is enclosedasAnnexure-E. In compliance

to above directions, the electric connection of the industry was

disconnectedby thePSPCLauthorities.

That in reply to the directionsissuedby the Board as explainedherein

above, theappellanthassubmitteda request(receivedon 22.04.2019) for

restorationof the electricsupply mentioningthat the industryhasnow

installed new ETP consistingof the componentsas mentionedin the

requestletter. A copyof requestletter(receivedon22.04.2019) isenclosed

asAnnexure-F.

9.

10. That the requestletter of the appellant(receivedon 22.04.2019) was

consideredand the industry was grantedconsentto operateunder the

Water (Preventionand Control of Pollution) Act, 1974 and the Air

(PreventionandControlof Pollution) Act, 1981on13.05.2019, bothvalid

upto12.11.2019andtheelectricconnectionof theappellantindustrywas

restoredon temporarybasis. A copy of consentto operateletter dated

13.05.2019underthe Water (PreventionandControl of Pollution) Act,

1974 and the Air (Preventionand Control of Pollution) Act, 1981 is

enclosedasAnnexure-G.

11. Thattheconsentsto operateof theappellantindustrywererenewedby the

Boardunderthe Water(Preventionand Control of Pollution) Act, 1974

andtheAir (PreventionandControlof Pollution) Act, 1981on03.03.2020

bothvalid upto12.05.2020. A copyof theconsentsrenewedby theBoard

is enclosedasAnnexure-H.

12. That thereaftera complaintwas receivedfrom theoffice of Monitoring

Committee(constitutedby the Hon'ble National GreenTribunal) vide

letterno. CMC/2020/981dated20.08.2020to theeffect that theappellant

industryisdoingthebusinessof dyeingsincetheyear2005. Thecomplaint

wasverifiedandin accordancewith thereplysubmittedby theDepartment

of Excise, EnvironmentalCompensationof Rs. 6,42,25,000/- wasimposed
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permissions. The ordersof theBoardwerechallengedseparatelyby the

appellantbeforethe Hon'ble National GreenTribunal by way of filing

Appealno. 37/2024. It is relevantto mentionherethatappealno. 37/2024

hasbeendecidedby the Hon'ble National GreenTribunal by an order

dated01.04.2025. Theorderpassedby theBoardhasbeensetaside, but it

hasbeenrecordedin theorderdated01.04.2025by theHon'ble National

GreenTribunal that this order will not precludethe respondentPunjab

StatePollutionControlBoardfrom passinga freshorderaftergiving due

opportunity of hearing to the appellantand in accordancewith Law

includingcomplianceof Principlesof NaturalJusticeandtheobservations

mentionedin theJudgmentdated01.04.2025. It is relevanttomentionhere

that theimpositionof EnvironmentalCompensationwith effect from the

year2005totheyear2019isaseparatematterandisbeingdealtseparately

in accordancewith themandateof theOrder/Judgmentdated01.04.2025

of thisHon'bleTribunal.

13. Thatrevertingto thepresentcaseit is submittedthatin themeanwhileSh.

SL Vermahasfiled anothercomplaintagainstM/sSumitKnit Fabthrough

Sh. Sant Balbir Singh SeechewalMP pointing out the deficiencies. A

committeeof officerswasconstitutedby competentauthorityof theBoard

to enquirethematter. Thecommitteeof officershassubmittedthereport.

Someobservationshavebeenraisedin thereportasmentionedbelow:-

Thereis no accountof 2026KL. Whereas, the effluent may

eitherbedirectly disposedof aftertheETPplant to MC sewer

without evaporation to save cost of energy involved in

evaporation.

There is possibility of unmeteredwater sourcefrom where

processingactivitiesbut is not accountedin records.

RO is not functioningproperlyand efficiently and thereare

chancesthat the industry might be dischargingits treated

effluentwithout reusingin theprocess.

i .

ii .

iii .
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It is neitherfeasiblenot advisableto usetreatedeffluent with

sucha high TDS of around1300 ppm for boiler feed or for

dyeing/washing process as it will affect the boiler

infrastructureas well as affect the quality of product being

manufacturedby theindustry.

The possibility of dischargeof effluent throughflexible pipe

from ETPor ROplantcan't beruledout.

Theindustryis not treatingwholeof theeffluent throughRO

plantandabout2026KL of effluent wasfoundunaccounted.

Hence, the quantitiesof RO reject will be much more as

compareto 658Kl. asrecordedby theindustry.

Thehazardouswasteof cat. 33.1werefoundscatteredhere&

thereandnorecordwasmaintained.

Theindustryhasnot providedproperdisplayboardoutsidethe

hazardouswastestorageroomasonly a computerizedpaperis

pastedthere.

The industry has failed to submit any record of bills or

documentsto justify the regularand periodicmaintenanceof

RO plant. Further, no bill regardingchangeof membraneor

ROplantwasproduced.

The industryhasnot compliedwith the conditionof consent

for providing automatic dosing arrangementfor optimum

chemical/ coagulantsin its ETPinsteadof manualsystem.

It hasbeenapprehendedthatdomesticeffluentof theindustry

might bedischargedinto sewerthroughtoilets.

Thereportof thecommitteeis enclosedasAnnexure-I

iv.

v.

vi.

vii .

viii .

ix.

x.

xi.

V xii .

14. That in view of abovefacts, theappellantindustrywasissuednoticeu/s

33-A of theWater(PreventionandControlof Pollution) Act,1974aswell

asshowcausenoticefor revocationof consenttooperateundertheWater

(Prevention and Control of Pollution) Act,1974 and revocation of

*,1
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authorizationunderthe Hazardousand other Waste(Managementand

TransboundaryMovement) Rules, 2016alongwithnoticefor imposition

of EnvironmentalCompensationwith an opportunityof hearingbefore

the Chairmanof the Board on 25.04.2024. The hearingon 25.04.2024

before the Chairmanof the Board was attendedby Sh. Rishi Jethi,

Proprietorof M/s Sumit Knit Fab, Ludhiana, who submitteda written

reply. Thereply wastakenon record. Hestatedthatheis soleproprietor

of the industryandstartedthe industryin the yearof 2019for washing

anddyeing. Beforestartingtheabovesaidunit, got all Permissions/NOC

from the PunjabPollution Control Board as well as all the necessary

concerneddepartments. TheproprietorstatedthatZeroLiquid Discharge

Plant has beeninstalled which is working regularly as per norms. In

responseto theobservationsof thecommittee, he furtherstatedthat the

unaccountedwateris usedin backwashof UF filter & UF rejectwater.

Thereis no unmeteredwater sourceasonly one tubewell is installed

insidethepremisesof industrywhichis meteredandrecordismaintained.

BothROPlantsarerunningandwererunningat thetimeof official visit.

Thevisiting teaminspectedtheplantfor 4-5 hours. Theindustryis using

totalROproductwaterinto process. Theindustryis involvedin washing/

dyeing of garments, in which up to 2000 TDS water can be usedfor

process. Theyarenot usingROproductwaterin boiler. Thereis nosuch

flexible pipe inside industry premises. The industry is treating whole

water from ETP in UF and RO Plants. The unaccountedwater as per

PPCBteam, comebackinto equalizationtankfrom UF RejectandBack

wash. The Recordof hazardouswastecategory33.1 is maintainedand

sludgeis driedin sludgedrying trays. Now, theindustryhasprovidedthe

proper display board outsidethe hazardouswastestorageroom. The

industry has not conducted any major maintenance/ membrane

replacement. TheyareprovidingRO chemicalpurchasedatafor regular

runningof plants. Automaticdosingin dyeing/washingeffluenttreatment

plantis notpracticallypossible. TheproprietorfurtherstatedthattheETP
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is runningsatisfactorilyaspertestingreportof varioussamplecollected

by PPCBon regularintervals.

The report submittedby the visiting team was deliberatedand

shortcomingsandaswell asnon- compliancespointedout by teamwere

broughtto thenoticeof proprietorof industry. Theproprietorcould not

explain low efficiency of RO plant and disposalof residue, if any

generatedfrom MEE.Theproprietoralsocouldnotexplainastohowthe

industrycanrecyclebackHigh TDS ROplantpermeateinto its process.

In nut shell, it wasobservedthatobservationsof thevisiting teamarein

orderandindustryis notoperatingitsZLD plantfor whichit wasgranted

consentby theBoard.

After hearingthe proprietorof the industry, officersof the Board

andperusingthereportgivenby thecommitteeof officerstheChairman

of the Board has taken certain decisions, the relevant of which are

mentionedbelow:

a) Theconsentto operategrantedto theindustryundertheWater

(Prevention & Control of Pollution) Act,1974 and

authorizationgrantedunder the Hazardousand other Waste
(Management& TransboundaryMovement) Rules, 2016 be

revoked.

b) Thedirectionsu/s33-A of theWater(Prevention& Controlof

Pollution) Act, 1974beconfirmedfor closureof the industry

anddisconnectionof electricconnection.

c) All the D.G. setsexisting in the premisesof the industry be

sealed.

15. That in complianceof the decisionsof hearingdated25.04.2024, the

industry was issueddirections u/s 33-A of the Water (Prevention&

Control of Pollution) Act, 1974 vide Board's letter no 2502-03 dated

29.04.2024(Annexure-J) for itsclosureanddirectionswerefurtherissued

to PSPCLAuthorities vide Board's letter no. 2504-05 dated29.04.2024

(Annexure-K) for disconnectionof electric supply availablewith the

industry. In complianceof abovedirections, the PSPCLAuthoritieshad
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disconnectedthe electric supply of the industry vide TDCO letter no.

104/11 dated29.042024.The consentto operategrantedto the industry

undertheWater(Prevention& Control of Pollution) Act, 1974wasalso

revokedby theBoard.

Thatin orderto verify thestatus, theindustrywasvisitedby theofficer of

theBoardon 29.04.2024andtheelectricconnectionof the industrywas

found disconnectedin compliance to the directions issued by the

CompetentAuthorityof theBoard. TheD.Gsetavailablewith theindustry

wassealedby theofficer of theBoardin thepresenceof therepresentative

of theindustry.

16.

17. That it is clearfrom thelatestreportof thecommitteeof officersthat the

ZLD systemadoptedby the industrysuffersfrom variousloopholesand

majorviolationshavebeenreportedin thefunctioningof theZLD system

adoptedby the industry. It is relevantto mentionherethat thoughthe

requestof theindustryfor temporaryrestorationof theelectricsupplywas

consideredby theBoardfor theperiodfrom 2019to 2020butconsidering

thefactthattheindustrywasoperatingthesamefaultyZLD systemduring

thesaidperiodof operation, theindustrycannotescapeliability from the

imposition of EnvironmentalCompensationfor the period of violation

from 26.04.2019to 29.04.2024on thebasisof PolluterPay'sPrinciple.

18. That the aboverecordedfacts confirm and establishthe fact that the

appellanthasoperatedtheunit without anyproperoperationof ETPand

ZLD system. The dischargeof untreatedeffluent into BuddhaNallah

ultimatelyreachesriver Sutlejtherebycontaminatingtheriverwaterwhich

is beingusedby thepublicfor drinkingandbathingpurpose. Theactivities

carriedoutby theappellantunit wereillegal in natureandhadcontributed

towardsdamageto theenvironment.

19. It is pertinenttomentionherethattheHon'bleSupremeCourtof India has

consideredthe conceptof PolluterPay's Principle in Indian Council for

Enviro Legal Action and Othersv/s Union of India and Others(1996)

V

v
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35CC 212, Vellore CitizensWelfareForumv/s Union of India (1996) 5

SCC647andheld that PolluterPay's Principleis acceptedprincipleand

partof environmentallaw of thecountryevenwithoutspecificstatute.

That factsmentionedanddescribedhereinaboveweresufficient for the

impositionof EnvironmentalCompensationby invoking thePrincipleof

Polluter Pays and the industry has thus made itself liable for

EnvironmentalCompensationunderthe PolluterPay's Principle for the

periodof violation from 26.04.2019to 29.04.2024.

Thus, in view of theaboverecordedfacts, thematterwasconsideredfor

imposition of EnvironmentalCompensationfor the period of violation

from 26.04.2019 to. 29.04.2024 in accordancewith the formula and

methodologyevolvedby theCentralPollutionControlBoardandadopted

by the PunjabPollution Control Board. The amountof Environmental

Compensationfor theperiodof violation from 26.04.2019to 29.04.2024

(1831days) wascalculatedin accordancewith theformulaevolvedby the

Central Pollution Control Board. The calculation of Environmental

Compensationamountingto Rs. 91,55,000/- is tabulatedhereinbelow:

20.

21.

P I x N x R x S x L FE C

80 (Sinceprojectproponentis violatingWaterAct, 1974
& Air Act, 1981andis redcategoryindustry)

PI

1831(Dayscalculatedw.e.f 26.04.2019to 29.04.2024
(Dateof disconnectionof electricsupply),

N

100(Sinceindustryis SmallScaleRedCategoryIndustry,
hence, R factorhasbeentakenas100),

R

V 0.5(Sincescaleis small)S

1.25(Sincetheprojectproponentis locatedin city with
populationlessthan1 million)

LF

80x1831x 100x 0.5xl .25 = Rs. 91,55,000/-EC

V
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A copy of order no. 471 dated05.12.2024 issuedby the Board for the

impositionof EnvironmentalCompensationupontheappellantisenclosed

asAnnexure-L .

It is, therefore, prayedthattheappealfiled by theappellantmaykindly

bedismissed.

Deponent

c?6)j (Er. KanwaldeepKaur)
EnvironmentalEngineer,

PunjabPollutionControlBoard,
RegionalOffice-1, Ludhiana

Date:

Place: /-uclUje*!*''

(On behalfof PunjabPollutionControl
Board)

VERIFICATION :

Verified thatthecontentsof paragraph1 to 21of theaboveshortreply

by wayof affidavit of thedeponentaretrueandcorrectto my knowledgeasderived

from the official record. No part of the aboveshort reply affidavit is false and

nothingmaterialhasbeenkeptconcealedor suppressedtherein.

Ti
(Er. KanwaldeepKaur)
EnvironmentalEngineer,

PunjabPollutionControlBoard,
RegionalOffice-1, Ludhiana

Date:

Place:

(On behalfof PunjabPollutionControl
Board)
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^ PUNJAB POLLUTION CONTROL BOARD
Regional Office -I, E-648-B, Phase-5, Focal Point , Ludhiana .

DETAILS OF BE SUPPLIED FOR THE COLLECTION OF SAMPLE
PART-A

Name R Address of the industry Y\\_S.

Cf i, p08i*+<-&

I

Raw material used7

Product3

9y i v^) Q^<5L*P\V>\ -) ^OsA A1

Uy iR-Scpf"a. Processes involved

P
i. Give the name of the processes in

operation at the time of sampling
4 (\5LSt

ii. The number of wastewater
streams from different processes
along with discharge of each. ^\\v^jp* SXQ&~AA

rTV<sMtX G<V-£V

-fo'd

^ QJ-VJLi. Quantity of industrial effluent discharge per

hour (in liters)/m3/day.
5.

ii. Is the discharge of industrial effluent
continu6us .'o n intermittent and it

intermittent, date & time of its discharges ir

iii. Is the quantity and quality of industrial
effluent from different streams uniform
through out or not.

\V^Tb

^Kt+f

OvJl-y Qv'A-

iv. Present method of disposal of industrial
effluent.

** i. Working hours

ii. Closed day

Number of outlets through which industrial
effluent is discharged/carried outside the industry.

7.

Name of the occupants/representative of the

industry with designation present at the time of
sampling.

8.

(JULSC,Process not working at the time of sampling &

why7
9

10. Parameters to be analyzed.

^ V1 TOl 6 oO TS's.
CoD

11. Sample preserved for (tick)

i. Organic parameter (freezer below T°C)

0i \ ^
PH^VA-( J2

Aui^gK\ zk>>

PTPAVU . pJt

S PvQ~

II Metals (pH less than 2 with UNO,) $3 -A

£>6 A
Sn

iii. Cyanide (pH above 10 with NaOH)

I
iv. Oil ft grease (separate 1 LI. sample glass

bottles & freeze)

v. Others

”T~.c':Tr
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Punjab Pollution Control Board ^ /Zonal Laboratory, £-648-6,r Floor,
ase'5, Focal Point , Ludhiana . 1 2 34
Water Analysis Report

E-823/Zonal Lab /2018

M/s Sumit Knit Fab, gifctft <?:. j
B-3, Industrial Area-fl?r-;>: /1/ / // ^Ludhiana .

Laboratory Sample no.

Name of Industry :

i.

Name of Sample Collecting Officer3. Er . A.K .Kalsi , Senior EnvironmentalEngineer ,
Er . Om Parkash , Environmental Engineer
Jr . Jatinder Kumar , Asstt . Environmental Engineer
Environmental Engineer , RO-III, Ludhiana
Grab
03.01.2019 02.15 pm

Designation of Officer Authorizing Test :

6. Date & Time of Sample Colicction :
7. Date of Receiving /Commencement
8. Date of Completion

Type of Sample :! 5.

03.01.2019
07.01.2019

9, Point of Sample Collection Final outlet leading to main sewer
10, Test Methods As per relevant parts of IS:3025 & Methods of APHA

Results :

Sr. I Parameters Final outlet leading to main sewer
No.

6^64 ^1 pH
2 n Total Suspended Solids (mg/I) (12?> '

1277| 3. i Total Dissolved Solids (mg/I)
i 4^ | Chemical Oxygen Demand (mg/I) (583)

Bio -chemical Oxygen Demand (mg/I) om5.
8.0̂Oil & Grease (mg/I)6.

Phenolic Compound (mg/I)7. BDL
8. Ammonical Nitrogen (mg/I)
9. [Todium Absorption Ratio

BDL
4.97
BDL10. Total Chrome (mg/I)
BDLSulphide (mg/I)11.

'‘ BDL means Below Method Detection Limit .

Sample Analysed By
\ ti\r

Asstt . Scientific Officer ,

(Incharge , Zonal Lab ) j

/6 )l )7-6^Ends.No.Alii- Dated-
A copy of the above is forwarded to the following for information and necessary action please along

with datasheet .

1 The Senior Environmental Engineer , Punjab Pollution Control Board , Zonal Office -1. Ludhiana .

^
2 . The Environmental Engineer , Punjab Pollution Control Board , Regional Office -1, Ludhiana .

Asstt . Scientific Officer \

/
-

f /val of thislaborjtoiy-
i /writtenappro

fl -H ...iiKi’kllt
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^PUNJAB POLLUTION CONTROL BOARD
Zonal Office -1, E-648-B, Phase-V, Focal Point , Ludhiana

Tele Fax:- 0161-2672280 Website :- www .DDcb.aov .ln email :- ppcbzo1ldh@4mail.corn

Speed post /Regd. Dated y/-— •TJ’.fWM .2,3,4
No.
To

M/s Sumit Knit Fab,
B-3, Industrial Area -A , 'Y
Ludhiana

irat

Directions u/s 33-A of the Water (Prevention & Control of j&llution )
Act , 1974 as abiended in 1988.

Sub:

Whereas , it is mandatory on the part of industry to obtain the 'consent to
Hoperate 1 of the Board to operate an outlet as required under the provisions of the Water
Cr -(prevention & Control of Pollution ) Act , 1974 for discharge of effluent from its industrial

premises .
And whereas , it is also mandatory on the part of the industry to provide

adequate & appropriate effluent treatment facilities to bring down the concentration of
various pollutants in its effluent within the permissible limits prescribed by the Board .

And whereas , the Hon 'ble Supreme Court of India , New Delhi , while
considering CWP No. 375 of 2012 titled as Paryavaran Suraksha Samiti and Others
Versus Union of India and Ors has passed its order dated 22.02.2017 that :

1. All the industries are required to setup ETP/CETP/STP and make them functional
within the prescribed time limit of 3 months .

2. The State Pollution Control Board 's are required to carry out inspection to ensure
the compliance of the directions of the Hon 'ble Supreme Court of India .

3. The industrial units , which have not been able to make their ETPs fully operational
within the notice period shall be restrained from any further industrial activity .

4. The Punjab Pollution Control Board should initiate the Civil /Criminal action against
the defaulting industries .

And whereas , the industry is operating its outlet in violations of the
provisions of Water (Prevention & Control of Pollution ) Act , 1974, Thus , causing
pollution in intentionally & deliberately .

And whereas , the Punjab Pollution Control Board in compliance to the above
said orders passed by Hon'ble Supreme Court of India , New Delhi , has given Public
notice through a common advertisement in various newspapers on 17.03.2017 and
subsequently final notice on 18.05.2017 to apprise the industries about the order

Massed by the Apex Court of India . A time of 3 months was given through the said
notice to make the effluent treatment plant fully functional i.e. by 21.05.2017.

And whereas , in compliance to the aforesaid orders , the Industry was
visited by the officer of the Board on 03.01.2019 and following observation were made:-

1. The industry has installed 6 no . washing cum dyeing machines , 6 no . Tubuler , 2
no . hydro machines , 1 no . Ozone machine & 2 no . tanks for simple washing of
fabrics , 2 no. knitting machine (not in operation ) and 2 no . raising machine not in
operation .

2. The industry was in operation during visit and untreated effluent was being
discharged into sewer . During visit , the untreated effluent sample was collected
from the final out leading to sewer and the effluent sample was sent to Zonal
Lab , Ludhiana for analysis .

3. The representative of the industry told that earlier they are doing fabric
processing by raising and tubular only . Thereafter the process of washing and
dyeing was added and the ETP was provided for the treatment of the effluent
generated from washing and dyeing process .

4. The representative of the industry told that they have restarted the unit after
Diwali .
The industry has installed 1 no . wood fired boiler of capacity 600 kg /hr equipped
with stack of height about 35ft from ground level without sampling arrangement .

The industry has installed ETP but the physical condition shows that it has not

been operated since long .
The industry has installed 1 no . DG set of capacity 62 KVA which is withoui

canopy . LL-—-

5.

6.

7.
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3. No sludge of ETP was found stored Inside the premises,

g. The industry could not show the record of consent to operate of the Board ur^Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control;
Pollution) Act, 1981.

10. The representative of the industry was advised to make the ETP of operation
immediately and apply for consent to operate of the Board as required una,
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control
Pollution) Act, 1981.

And whereas, the matter
the Board and decided to issue directions for closure of the unit as the industry h;
failed to comply with the provisions of Water (Prevention & Control of Pollution) A.
1974 and causing water pollution in the vicinity.

ffiow, therefore, the Chairman of the Board, in exercise of the powe
conferred upon it, u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
amended in 1988, having been fully satisfied that it is a fit case to order the closure
the industry and hereby directs as under:- ~

' 1 - That the industry will dismantle and remove all outlets and stop forthw
discharging its trade effluent into Sewer or drain or through any other mode.

2. That the industry will not restart any process unless all necessary water polluti
oontrol measures are taken and concentration of various pollutants in its treat
trade effluent conforms to the effluent standards laid down by the Board for SL
discharges.

3. That the industry will not restart discharging effluent until it obtains the consen
the Board u/s 25/26 of the Water (Prevention & control of Pollution) Act, 1974
amended in 1988.

4. That Punjab State Power Corporation Limited (PSPCL) authorities is directer
disconnect the supply of electricity available to the industry.

In case of failure to comply with the above said directions, you are li;
for action u/s 41 of the Water (Prevention and Control of Pollution) Act 1974
amended in 1988.

considered by the Competent Authoritywas

Senior Environmental Engir
For & on behalf of Chain

Date£T>-352 '"7 '—
A "copy of the above is forwarded to the EnvironmentakEngineet, pu

Pollution Control Board, Regional Office-1, Ludhiana for information and submit
compliance of the directions within 07 days. islnc

Senior Environmental Engi
For & on behalf of

Endst. No.

ae
2.2
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— U>- RMforarinn/Dir tena

PUNJAB POLLUTION CONTROL BOARD
Zonal Office -1, E-648-B, Phase-V, Focal Point , Ludhiana

Tele Fax:- 0161-2672280 Website :- www .ppcb .gov .ln email :- ppcbzo 1ldh @gmail .com
Speed post/Regd. Dated W

rtfcst.mn./tjst.m
-c-rn .̂ rgi -1,2,^,4

No.
To

sFH
M/s Sumit Knit Fab,
B-3, Industrial Area-A,
Ludhiana

,TV
T'?. f£rfl . (•yw

Directions u/s 31-A of Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987.

r' rri .

Sub:-

f ’ Whereas, it is mandatory on the part of the industry to obtain the consent
to establish/operate of the Board to operate its industrial plant u/s 21 of Air (Prevention
& Control of Pollution) Act 1981 for discharging of emissions from its industrial
premises.

And whereas, it is mandatory on the part of industry to provide adequate
and appropriate pollution control devices to bring down the concentration of various
pollutants in its emission including noise level within the permissible limits prescribed by

the Board.
And whereas, the Hon'ble Supreme Court of India, New Delhi, while

considering CWP No. 375 of 2012 titled as Paryavaran Suraksha Samiti and Others
Versus Union of India and Ors has passed its order dated 22.02.2017 that:

1. All the industries are required to setup ETP/CETP/STP and make them
functional within the prescribed time limit of 3 months.

2. The State Pollution Control Board's are required to carry out inspection to
ensure the compliance of the directions of the Hon'ble Supreme Court of India.

3. The industrial units, which have not been able to make their ETPs fully
operational within the notice period shall be restrained from any further
industrial activity.

4. The Punjab Pollution Control Board should initiate the Civil/Criminal action
against the defaulting industries.

And whereas, the industry is operating its outlet in violations of the
provisions of Water (Prevention & Control of Pollution) Act, 1974, Thus, causing

pollution in intentionally & deliberately.
And whereas, the Punjab Pollution Control Board in compliance to the above

said orders passed by Hon'ble Supreme Court of India, New Delhi, has given Public
notice through a common advertisement in various newspapers on 17.03.2017 and
subsequently final notice on 18.05.2017 to apprise the industries about the order
passed by the Apex Court of India. A time of 3 months was given through the said
notice to make the effluent treatment plant fully functional i.e. by 21.05.2017.

And whereas, in compliance to the aforesaid orders, the Industry was
visited by the officer of the Board on 03.01.2019 and following observation were made:-

1. The industry has installed 6 no. washing cum dyeing machines, 6 no. Tubuler, 2
no. hydro machines, 1 no. Ozone machine & 2 no. tanks for simple washing of
fabrics, 2 no. knitting machine (not in operation) and 2 no. raising machine not in
operation.

2. The industry was in operation during visit and untreated effluent was being
discharged into sewer, During visit, the untreated effluent sample was collected
from the final out leading to sewer and the effluent sample was sent to Zonal
Lab, Ludhiana for analysis.

3. The representative of the industry told that earlier they are doing fabric
processing by raising and tubular only. Thereafter the process of washing and
dyeing was added and the ETP was provided for the treatment of the effluent
generated from washing and dyeing process.

4. The representative of the irgji^
try^old that they have

y

restarted the unit after
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5. The industry has installed 1 no. wood fired boiler of capacity 600 kg/hr equip^with stack of height about 35ft from ground level without sampling arrangement'

6. The industry has installed ETP but the physical condition shows that it has r„
been operated since long.

7. The industry has installed 1 no. DG set of capacity 62 KVA which is witho,
canopy.

8. No sludge of ETP was found stored inside the premises.
9. The industry could not show the record of consent to operate of the Board undt

Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control,,,
Pollution) Act, 1981.

10.The representative of the industry was advised to make the ETP of operation
immediately and apply for consent to operate of the Board as required unde,
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control« .

Pollution) Act, 1981.
And whereas, the matter was considered by the Competent Authority of th i

Board and decided to issue directions for closure of the unit as the industry has failed fit,
comply with the provisions of Air (Prevention & Control of Pollution) Act, 1981 anoT!
causing air pollution in the vicinity.

Now, therefore, the Chairman of Punjab Pollution Control Board, in exercise of
the powers conferred upon it, u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987, having been fully satisfied that it is a fit case to order the
closure of the industry and hereby, directs as under:-

1. That the industry shall stop operating all outlets & stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. That the industry shall not restart any process/plant unless all necessary air
pollution control measures including noise are taken and concentration of various
pollutants conforms to the emissions/noise level standards laid down by the
Board.

3. That the industry shall not restart discharging pollutants until it obtains the consent
to operate of the Board u/s 21 of Air (Prevention & Control of Pollution) Act, 1981
as amended in 1987.

4. PSPCL, authority is directed to disconnect the electric connection of the industry
with immediate effect.

In case of failure to comply with the above said directions, you are liable
for action u/s 37 of the Air (Prevention & Control of Pollution) Act 1981 as amended in !

1987.

Senior Environmental Engineer
For & on behalf of Chairm;?.fDated —ij^^copy of the above is forwarded to the Environmentalfrigifite

Pollution Control Board, Regional Office-1, Ludhiana for information and submit the
compliance of the directions within 7 days.

Endst . No.
er, Punjab

Senior Environmental Engineer
For & on behalf of Chairman
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Tele Fax:- 0161-2672280 Website :- www .ppcb .aov .in email :- ppcbzo 1ldh @gmail com
No. Speed Post Dated
To

1 The Chief Engineer (Operation),
Punjab State Power Corporation Ltd ,

Ludhiana.

2. The Superintending Engineer (Distribution),
Punjab State Power Corporation Ltd.,
Ludhiana.

Subject : Directions u/s 33-A of Water (Prevention & Control of Pollution ) Act,
1974 & u/s 31-A of Air (Prevention & Control of Pollution ) Act , 1981 to

M/s Sumit Knit Fab, B-3, Industrial Area-A , Ludhiana

4
Pi*— '

/£?

The Competent Authority of Board has decided to issue direction u/s 33-A

of Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of

Pollution) Act, 1981 for disconnection of electric connection available to the

industry/premises with immediate effect. You are, therefore, directed to comply with the

following direction:-
"That the authorities concerned shall disconnect the supply of

electricity available to the subject cited industry / premises with immediate effect ”

4-HSenior Environmental Engineer
For & on behalf of Chairman

Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab

Pollution Control Board, Regional Office-1, Ludhiana for informatfon and submitting

compliance report, within 07 days. l\lDjlJ|ftV5lHW
Senior Environmental Engineer

For & on behalf of ChatiQ^^ cj

Endst No.

fl- oated
A copy of the above is forwarded to M/s Sumit Knit Fab, B-3, Industnal

Area-A, Ludhiana for information. ^
Senior Environmental Engineer

For & on behalf of Chairman

endst No.
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1heKnvironmenialEngineer,
i .hahPollutionControl Board,
RegionalOffice. Ludhiana.t

Directions u/s 31-A of Air Act , 1981 & Directions u/s 33-A u/s Water
Act, 1974. -V 'oo <T^ <

K ;spectedSir,

Parawiseclarification is asunder:

]. That the industry hasalreadyapplied for consentto operateto Regional

Office asdesired.

2. That the PSPCI.disconnectedthepower load on 13.02.19 vide no. 51443

(copyattached).

3. That the industryhasnow installednewETPconsistingof

a. 3 No. collectionsTank(BatchTreatment).

b. ChemicalDosingTankswith reactionchannel.

c. PrimaryTubeSettler

d. Biological Tank

e. SecondaryTubeSettler

f Pre-filtration Tank

g. SandFilter & CarbonFilter

h. ParameterDisplaypanel /
i . Flow Meter

1

i
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4. That the industry has provided port hole with ladder to collect air

emissionsamples.

5. That the industryhasinstalledcanopyat DG setasdesired.

Now the industry has resubmittedthe consentsand hasalsocompliedwith

thediscrepancies. It is requestedto kindly restoretheelectricconnectionand issue

us theconsents.

Hopemy requestwill beconsidered.

T1^cing^pu.

Yours faithfully,

1
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PUNJAB POLLUTION CONTROL BOARD
Z,onnl Office-1, Ludhinnn

Wchsllc:- umv.ppcb.gov.ln

pispatchINo : Hcgistcrcd/Spccd Post Date:

""’ J - HV' ./ tU /Afiplkatiop^r^
**' • fd'.ie s\!^

RegistrationID: R19LDH36I 670I 98)6666

Te»
Rishi Jethi
3-B.lndl.AreaA Extn.,ChoreWali Road
Ludhiana,Punjab-141010 ’ Tfed) #;!$<>(

dischargeof effluent °PCr:Uc'" n ou,let u/s 25/26" f Water(MenHdJgki tlutfSfi^ct, 1974for

for obtaining’Consentto Operate’ anoutlet for dischargeof theeffluent u/s 25/26
! ^ m

4 Control of Pollution) Act, 1974, you are, hereby, authorizedto operatean industrial unit

Crt
'ficatĉ

10 L UCntS ans'nSout of your premisessubjectto the TermsandConditionsasmentionedin this

<fh trol of Po

iriiculars of Consentto OperateunderWaterAct, 1974grantedto theindustry

fansentto OperateCertificateNo. CTOW/Fresh/LDH1/2019/9836666
13/05/2019Dale of issue:|

Due of espiry:

CertificateType:

12/11/2019

Fresh|

articularsof theIndustry

RISHIJETHI, (Proprietor)NameA Designationof theApplicant

Addressof Industrialpremises Sumitknit fab,
3-b, indl. areaa extn., ghorewali road,,
Ludhianaeast,Ludhinnni-141010-
84.61lakhsCapital Investmentof theIndustry

RedCategoryof Industry

1040-Yarn/Textileprocessinginvolving any
ejjluent/eniissiongeneratingprocessesincludingbleaching,

dyeing, printing andcoloring

Typeof Industry

SmallScaleof the Industry

LudhianaiOffice District
Rs. 7200/- vide R no. 14/4779dated01.02.2019asNOC
Regularizationfee
Rs. 36000/- vide R no. 12/4779dated01.02.2019under
WaterAct, 1974.
Rs. 36000/- vide R no. 13/4779dated01.02.2019underAir
Act, 1981.

ConsentFeeDetails

Adequateup to 30.06.2023

" Thu is computergenerateddotumentfromOCMMShy PPCB"

Sumit tail fab.S-b, indl . areaa extn. ghorenvli road..Ludhutna cust.Ludhiantt i ,14lit

Pun
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Han Matcrinls(Namc with quantity per day) GARMENT FOR WASHING/!)YETNG
@3000Numhers/Day
DETERGENT/SOAP @l!Kgs/day
DYES At CHEMICALS @.mgs/day

WASHING/DYETNG OF GARMENTS (ivJimiNtm.Products (Name with quantity per day)

By-Products, if anv.tNamc with quantity per da;)

Details of the mnchinnrv and processes

Details of the Effluent Treatment Plant

Nil

As per applicationform
Trade EJJImnl @75.0 KLD

Domestic Effluent @0.7 KLD

INTO SEWER AFTER FTP
INTO SEWER AFTER SEPTIC TANKMode of Disposal

Standards to he achieved under \Vntcr(Prcvcnllon &

Conirol of Pollution) Act, l>)7d
As prescribed by the Board

.

13 05/2019

( Ravinder Bhatti )
Environmental Engineer

For & on behalf
of

(Punjab Pollution Control Be

Dated: JEndst.No.:

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Pb. Pollution Control Board, Regional Office-1, Ludhiana.

13,052019

( Ravinder Bhutti )
Environmental Engineer

fur i£ on behalf

of
(Punjab Pollution Control Bo*r

"This is aimputer generated documentfrom OCMMS by PPCB “

Sumit knitfahj-b, hull, urea a e.xtn., ghore wait road.,Ludhiana cast.Ludhui
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PUNJABPOLLUTION CONTROLBOARD

Zonal officc- l , Ludhiana

Wchslle:- ww'v.ppch.fiitv .ln

Heglslercd/Spccd Post
pi«pntcl» No :

lfi Registration11):

Date:
i fo

' l rrr' /rr f

mr . yrT . fWrt ' i
r>-~ H'V.mjjK'

^Pjm^ation NoRI 9LDH361670I W549H:

r=?
/ln{* R1SH1 JETH 1 -

3-R. lndl . Area A Extn ., Chore Wali Hoad,
Ludhiana .Punjab-141010 ^
Grant of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution ) Act , 198lfii £tlRchart 'e of

P emissionsarising out of premises. ~

With referenceto your applicationfor obtaining 'Consentto Operate' u/s 21 of Air (Prevention& Control of
Pollution) Act, 1981, youarehereby, authorizedto operatean industrialunit for dischargeof theemission(s) arising
out of your premisesspbjectto theTermsandConditionsasmentionedin this Certificate.

1

Oculars of Consent to Operate under Air Act , 1981 granted to the industry

runsent to Operate Certificate No. CTQA/Fresh/LDHl /2019/9835498

[Hit of issue: 13/05/2019

Dateof expiry: 12/11/2019

CertificateType : Fresh

Particulars of the industry

R1SHIJETHI, (Proprietor)Name & Designationof the Applicant

Sumilknit fab,
3-b. indt. areaa extn., ghorewali road,.
Ludhianaeast,Ludhianai-141010

11 ; essof Industrial premises
0

84.61lakhsiCapilal Investment of the Industry
1

RedCategory of Industry

1040-Yarn/ Textileprocessinginvolvingany
effluent/emissiongeneratingprocessesincludingbleaching,

dyeing, printing andcoloring
Type of Industry

Scaleof the Industry

i Office District

Small

Ludhianai
"

Rs. 36000/- videR no. 13/4779dated01.02.2019underAit -
Act, 1981.ConsentFeeDetails

!

“ This is computergenerateddocumentfront OCMMSby PPCB"

Sumilknit fab,3-b, hull, ureaa extn., ghorewali roiul„ Ludkuuuteast,Ludhianai ,l 4 lOlC
Page.
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I

Raw Materials (Name with Quantity per day) Garment for Washing/Dyeing @ 3000
nos. /day, Detergenl/Soap @ 15 Kgs/day.
Dyes (6 Chemical (rjj 10 Kgs/clay

Washing/Dyeing of garments (S)
3000 NoJtiayProducts (Name with Quantity per day)

NilBy-products,if any,(Name with Quantity per day)

Details of the machinery and process

Quantity of fuel required (in TPD) and capacity of
boilers/ Furnacc/Theimo healer etc.
Type of Air Pollution Control Devices to be Installed

Stack height presided with each boller/llternto
heater/l'nrnnee etc.

Sources of emissions and type of pollutants

As per applicationform
Wood @ 1.2 Kg/duyfor baby boiler
IISD fdj 20 llr /dayfor DG set

Nil

15 meter above roof levelfor baby Imik'r
3 meter above roof levelfor DG set

I no woodfired hnbv boiler
I no DG set 62 KVA Capacity

As prescribed by the BoardStandards to be aclicis cd under Air(Prcvention &

Control of Pollution) Act.19M

N
'

t

13/05/3019

( RavinderBhatti)
EnvironmentalEngintn

For & onbehalf

of

(Punjab Pollution Control Bs

Dated:F.ndst.No.:

A copy of the above is forwarded to the following for information and necessary action please:

The EnvironmentalEngineer,Pb. Pollution Control Board,Regional Office-1,Ludhiana.

A

13/05/3019

( Ravinder Bhutti )
Environmental Engined

For i£ onbehalf

of
(Punjab Pollution Control Boa

“ ThuiscomputergenmilulilmmmilfromOCMMSbyPPCB"
Sumil knitfab,i-b. null, arm „«/«., sitm. road.,Ludhiana easUudhdd
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PUNJAB POLLUTION CONTROL BOARD
ZonalOrilcc-I , E-648-II , FocalPoint, Plme-5, l.udhfana

Website:- www.ppcb.gov.ln

OatcQ̂ 5
‘Rcglslcred/SptcdPost l v AdispatchNo :

r ^— ————
^ RegistrationID: R19LDH361670I Application No : 11669161r -

V

Ristii Jethi
3-b, Indl. Area A Extn., Chore»’ali Road,
Ludhiana,Punjab-141010

Renewalof consentto operategrantedvide no. CTO\V/Fr<
f upto 12.11.2019 underWater(Prevention& Control of Pol

05.2019valid
974. .0

\
jfulars of Consentto OperateunderWaterAct, 1974grantedto theindustry

^ent to OperateCertificateNo.
,jt of issue:

of expiry:

,ajiicateType:

CTO]V/Renewal/LDH1/2020/11669161

03/03/2020

12/05/2020

Renewal
ifrious CTO No. & Validity : CTOW/Fresh/LDHl /2019/9836666

From:13/05/2019 To:12/11/2019

scalarsof theIndustry

imr «£ Designationof theApplicant RishiJethi, (Proprietor)

ddressof Industrialpremises SumitKnit Fab,
3-b, Indl. AreaA Extn., ChoreWali Road,,
Ludhianatiast.Ludhiana1-141010

lpital Investmentof theIndustry 97.32lakhs

nrgory of Industry Red

1040-Yarn/ Textileprocessinginvolvingany
eJJIuenl/emissiongeneratingprocessesincludingbleaching,
dyeing, printing andcoloring

ipe uf Industry

£ • >r theIndustry
jjyPistrict

Small

LudhianaI

I

‘ Thisis computergenerateddocumentfromOCMMSby1‘ 1‘CB"
SumitKnit Fab,3-b, hull. AreaA Extn., ChoreWali Road..LuJliiana EaxUudliiana1.1410lit

Page!

I
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<96211
ipccific Conditions:
. Theindustryshall install & commissiontheZLD asperundertakinggiven by it

K?SESSS! K'S.S
existingtreatmentfacility time to time. 1

All theothercontentsandconditionsof consentwill remainsameasmentionedin original consentno.:TOW/Fresh/LDH 1/2019/9836666dated13.05.2019valid upto 12.11,2019grantedunderWater(Prevention& Control of
tollution) Act, 1974.

Qbay
03/01/2020

(Om Parkash)
EnvironmentalEngineer

For <& onbehalf

of i
(PunjabPollutionControlBoard)

L/ !?> /*-*>Endst. No.: Dated:

A copyof theaboveis forwardedto thefollowing for informationandnecessaryactionplease:

EnvironmentalEngineer, PunjabPollutionControlBoard, RegionalOffice-I, Ludhiana. He is requestedto ensurethecomp...,
of theconsentconditions.

03/03/2020

(Om Parkash)
EnvironmentalEngineer

For & onbehalf

of

(PunjabPollutionControlBos

"Thisis computergenerateddocumentfromOCMMSbyPPCB"
SumitKnit Fab,3-b.butt.Area A Extn., ChoreWali Road..LudhianaEastX
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PUNJABPOLLUTION CONTROLBOARD

ZonalOfflcc-I, E-648-B, FocalPoint, Phase-5, Ludhiana
Website:- www.ppcb.jov.ln

-‘r —>

'V-yj-\pispntchNo: Hcglstcrcd/SpccdPost Date: ,7lc-j|; +-
T-.

|f. RegistrationID: R19LD113616701 Application i1': I 166914$

Rishi Jethi
3-b, Indl. Area A Extn.,, ChoreWali Uoad,
Ludliiana.Punjab-141010

3: Renewalof consentto operategrantedvide no.CTOA/Fresh/LDHI /2019/9835498datedU.20I 9 valid uDto12.11.2019u.-.r.cr Air (Prevention& Controlof Pollution) Act, 1981.

I
pcularsof Consentto OperateunderAir Act, 1981grantedto theindustry

rtiscnt to OperateCertificateNo.
ateof issue:

ateof expiry:

ertificateType:

CTOA/Renewal/LDH1/2020/11669148

03/03/2020

12/05/2020

Renewal

>reviousCTO No. & Validity : CTOA/Fresh/LDHl /2019/9835498
From:13/05/2019 To: 12/11/2019

Vticularsof theIndustry

RishiJethi, (Proprietor)Name& Designationof theApplicant

SumitKnit Fab,
3-b, Indl. AreaA Extn., ChoreWali1
LudhianaEast,Ludhiana1-141010

Addressof Industrialpremises

97.32lakhsCapital Investmentof theIndustry

RedCategoryol Industry

1040-Yarn/ Textileprocessinginvo1)1

effluenl/emissiongeneratingprocessingbleaching,
dyeing, printing andcoloring

Tyne of Industry

V.'[

Scaleof theIndustry Small

Ludhiana1Office District

•Thisis computergenerateddocumentfromOChIMSby I’TC
SumitKnit Fab,3-b. hull. AreaA Esin..Chorewj'u"u‘ Fust.Ludhiana1.1410II )

PageI
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SpecificConditions:

All theothercontentsanlconditionsof consentwill remainsameasmentionedin original consent

CTOA/Frcsh/LDH 1/2019,9835498dated13.05.2019valid upto12.11.2019grantediJerAir (Prevemii*,& Controlof

Pollution) Act, 1981.

om/im

(Om Parkash)
EnvironmentalEngineer

For & on behalf

of

(Punjab Pollution Control Board)

. 7 Dated:
Endst.No.:

A copyof theaboveis forwarded to the following for information and necessaryaction please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana. He is requestedto collecttfe

emissionsampleof the industry within onemonth.>
03/03/2020

(Om Parkash)
Environmental Engineer

For 4on behalf

of

(Punjab Pollution Control B

ThisiscomputergenerateddocumentfromOCMMSbyPPCB"
SumitKnit FabJ-b,hull. AreaA Extn..ChoreWall Roail..Luilliiana East.U
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Visit of M/s Sumlt Knit Fab. B-3. Industrial Area -A. Ludhiana

BACKGROUND

restitution of Committee

Sh, S.L. Verma had made a complaint against the subject cited Industry for violating the provision of

the Environmental laws.The Competent Authority constituted team of the following officers to verify

the contents of the complaint and to report In the matter:

1. Er. R.K Ratra,SEE, PPCB, Zonal Office, Jalandhar
2. Er. Arun Kumar Kakkar,Retd SEE,PPCB, Zonal Office, Jalandhar
3. Sh.Sandeep Gupta,Scientific Officer, PPCB, Zonal Lab,Jalandhar

It was also decided that one AEE outside the Ludhiana Area of Jurisdiction may also be included in the

team. Accordingly, Er. Jaspal Singh, AEE,Regional office Sangrur was associated in the team.

Consents Status

The industry was granted consents under Water Act vide no. CTOA/Renewal/LDHl/2021/16446023

on 25.08.2021 and under Air Act vide no. CTOA/Renewal/LDHl/2021/16446028 on 25.08.2021 both

valid upto 30.0G.2025. These consents were granted with following special conditions:

1. The industry shall properly operate Its ETP followed by ZLD system and shall not discharge any

trade effluent (treated or untreated) into sewer.
2. The consent is subject to review In light of any report received from Excise and Taxation

Department and Municipal Corporation,Ludhiana regarding commissioning of the unit and Board

will be at liberty to take suitable action against the Industry.
3. The industry will provide proper arrangements to dry Its ETP sludge before packing in bags for

storage,such arrangements must include to avoid rain water into it i.e in drying area.
4. The industry will submit report form ETP supplier for the optimum quantity of chemical/ coagulants

used for treatment In its ETP as well as operational manual of the same.
5. The industry will provide the automatic dosing arrangement for optimum chemical/coagulants in

its ETP Instead of manual system.
6. The industry shall submit monthly data on power consumption in the Industry, production, power

consumption In ETP, sludge produced, fresh water consumption trade effluent generation and

coagulants used/ consumed.
7. The Industry shall submit monthly data on consumption of power for operation of APCD, chemicals

consumption in APCD If any,ash produced and Its disposal.

N ^
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The Industry will make the agreement with the brick kilns for disposal of Its boiler ash for use I

brick making.
9. These special conditions shall be compiled with by the Industry within one month.
Authorization Status

The Industry was granted authorization under HWM Rules vide no. HWM/renew/iDhi

/2023/16731343 on 23.01.2023 valid upto 30.06.2027 for Schedule 5.1 <§>0.35KL/ Annum, ScheduU

33.1 @1600 no./annum and for 35.3 @3 T/annum respectively.
Report /Obscrvatlons of the Team:

The team constituted by the Board Inspected the Industry on 02.02.2024 surprisingly and obser/ed ;

as under:

1. Theindustrywaslnoperatlonandonlywashlngprocesswasbeingdoneduringthevisit.Sh.Motflal.
Supervisor was available during the visit. Despite request made through Sh.Moti Lai, the owner hi*
the industry,Sh.Rishl Jethl did not turnedup and associated with the team during the visit.

2. The industry has installedgarment washingmachines,garment finishing/polishing machine, tumbfen
and 02 dip dyeing tubs.It has also provided wood fired boiler. However,the representative failed to

intimate the capacity of the boiler. Perusal of the record revealed that the consent to the industryis

granted for wood fired baby boiler.
3. The industry has installed effluent treatment system comprising of conventional physio-chemical

treatment [Equalization-cum-chemical mixing and reaction tank along with chemical dosing tanks,

primary tube settler,aeration tank,secondary tube settler,filtration unit (Sand and ActivatedCarbon

Filter)] followed by tertiary treatment [Ultra-filtration,2 Stage RO (reverse osmosis) and evaporator)!
In addition, sludge drying bed, sludge filter press is also provided. During the visit ETP as well as RO

plant were in operation.At the time of entry,evaporator was not in operation.
4. The industry has provided following meters and readings of the same during visit were:

No display observed
59339.465 KL

III. At RO-I and RO-ll permeate leading to re-use feed tank: 570.5 KL
2042.603 KL

5. The industry has maintained the day-to-day record of the above said flow meters and as per recod
the details for the period from 01/01/2023 to 01/02/2024 Is as under:
Fresh Water Intake:
Water Reading as on 01.01.23: 2369 KL
Reading as on 01.02.24:
Total Consumption:

8.

I. At Submersible pump:
II. At outlet of ETP (Conventional Treatment):

IV. At RO Reject Outlet leading to evaporator;

4032 KL
1663 KL

531



\

"31

f

FTP Outlet :
Outlet reading as on 01.01.23: 48G64 KL
Outlet reading as on 01.02.24: 59320 KL

Total Discharge ETP Outlet : 10G5G KL

RO Permeate :
Outlet reading as on 01,01.23: 450 KL

Outlet reading as on 21.12.23: 7864 KL ( Meter Changed )

7414 KL

New Reading as on 22.12.23: 0 KL (after replacement of meter )

Reading as on 01.02.24:
Total RO permeate :
RO Reject :

Outlet reading as on 01.01.23: 1384 KL
Outlet reading as on 01.02.24: 2042 KL

Total RO Reject :

ymmary of fresh water consumption , effluent treated , RO permeate and RO reject during the period

2,01.2023 to 01.02.2024 Is worked out and tabulated below :

*

I

558 KL
7972 KL

t

658 KL

sresh Water
stake

Difference between ETP discharge and
RO processing

RO ProcessingETP Outlet
Discharge TotalRejectPermeate

2026 KL
(20%)

7972 KL
(75%)

658 KL 8630 KL
1663 KL 10656 KL (80%)(6%) L

c
ran the perusal of above, it is revealed that
IjTotal effluent received after the conventional treatment at RO plant was 10656 KL. Whereas, the

effluent processed through RO plant was 8630 KL. There is no account of 2026 KL of effluent . This
effluent may either be directly disposed off after the ETP plant to MC sewer without evaporat on
to save the cost of energy Involved In evaporation .

IJFurther , the data analysis revealed that during said period , total RO permeate generated in 7972
KL and fresh water intake was 1663 KL. Therefore , maximum water available for processing
activities including boiler intake was 7972+1663= 9635KL. However , the effluent discharge from
ETP during this period was 10656 KU.e. 1021 KL more than the water available . Interestingly, the
fresh water was also to be used for boiler feed and domestic purposes . Further , there will be
evaporation loses during washing , dyeing and drying process . Thus, there is possibility of
unmetered water source from where the water Is taken for processing activities but is
accounted In records .

iC
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0 As per the flow chart exhibited at site, 92% RO permeate was expected against 75% permeate

received as per records maintained. Then, rest of the 25% should be the RO reject. Whereas, as
per the records,only 6% RO reject was there, It means,rest of the effluent was directly discharged

without RO treatment/evaporation.

D) The industry is granted consent for treatment and reuse effluent at the @75 KLD through ZLD and

disposal of domestic effluent @0.7 KLD Into MC sewer.Considering 25 working day in a month, the
expected effluent at ETP during 01.01.2023 to 01.02.2024 shall be around 25000 KL against the
10656 KL received as per records maintained. The industry representative failed to provide any
production record to compare the water consumption/discharge with the actual
production/consented production.

6. During the visit, effluent sampling was carried out from the outlet of conventional physio-chemical
treatment plant (ETP) leading to Ultra-filtration (UF),RO-I and RO-IIpermeate leading to reuse storage
tank,Outlet of overhead tank where fresh water and RO permeate is going for reuse to process area
& boiler etc. and from the RO reject leading to the evaporator.
As per analysis report received from Head Office Lab,Patiala theparameters are reproduced as below:

Parameters Outlet of
FTP leading
to UF Feed

RO-I & RO-II
permeate leading to
reuse storage tank

Outlet of overhead tank
where Fresh Water+ RO
Permeate leading to reuse

RO Reject leading
to Evaporator

(mg/I except pH &
SAR)

pH 7.8 8.2 8.3 8.2TSS 18 BDL 11 44TDS 1640 1501 1267 5894COD
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.BDLBDL8BOD 11.514.616.8SAR BDLBDLAmmo. Nitrogen 4.3 BDLBDLPhenolic Compound BDL
BDLBDLSulphide BDL
BDLBDLTotal Chrome BDL
BDLBDLO & G BDL

From the perusal of the analysis report,it is observed that

(A) TDS of treated effluent after conventional ETP Is 1640 mg/I and TD5 of final RO permeate i5 iS0l

mg/I.Thus, the efficiency of RO plant to treat TDS parameter stands at 8.S% only, reflecting that
RO Is not functioning properly and efficiently and there are chances industry might be discharging
Its treated effluent without reusing in the process.

(B) Further,TDS of fresh water+RO permeate which is statedtobe reused for boiler,washing/dy^'g*^ **
process is 1267 ppm. As per the flow chart displayed at site, the ZLD plant is design for RO

permeate of 50 ppm TDS. Even,TDS of fresh water checked during visit was around 500 mg/i. it

is neither feasible nor advisable to use treated effluent with such a high TDS of around 1300 ppm

for boiler feed or for dyeing/washing process as it will affect the boiler infrastructure as well as

affect the quality of product being manufactured by the Industry.
7, During visit,no bypass was found.However, considering the position explained above,possibility

of discharge of effluent through flexible pipe from ETP or RO plant can't be ruled out.
8. The evaporator was not In operation when the team entered the Industry. To ch-V/ e* „

operational status and efficiency, the representative was requested to operate the evaporator

He informed that to operate the evaporator at full capacity,he has to close the supply of steam

from other processes. Thereafter,he diverted the steam from the processing area and started
the evaporator.During 01hour and 30 minutes,300Itr of RO reject was evaporated.Hence, the
evaporator has operational capacity of about 200 It/hr. As per the record maintained by the
Industry, total RO reject generated from 0L01.2023 to 01.02.2024 was 658 KL, which is

equivalent to 2 KLD of RO reject.Hence,in case,this evaporator would be operated for 10hrs,it

can evaporate about 2000 itr of RO reject For that industry has to divert whole of the steam of
boiler to the evaporator by stoppingother processes.However,the records also suggest that,the
industry is not treating whole of the effluent through RO plant and about 2026 Klof effluent was
found unaccounted.Hence,the quantities of RO reject will be much
as recorded by the industry. Thus, the industiv Is reouired to provide a dedicaSs4iffl»Jor

evapwatorjnjddition to the existing boiler against the expected quantities of R0

reject/consented discharges

compare to 658 KLmore as

n\ r. .
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5 Hazardous waste storage arrangements of the Industry were examined and observed that

A) The industry was granted authorization for category no . 5.1, 33,1 and 35.3 of hazardous waste .

However, the hazardous waste of category no. 5.1 and 33.1 were not found stored in the

dedicated room provided for hazardous waste .

6) The hazardous waste of category no . 33.1 (discarded containers ) were found scattered here &

there and no record was maintained .

C) The hazardous waste of category 35.3 (ETP Sludge ) was lying stored In hazardous waste storage

room with danger sign marked on the bag. 14 no. bags of ETP sludge of appx 20 kg each were
lying In the Room . Whereas , 20 bags were found stored outside the sludge storage room , near
ETP area. As per record maintained by the Industry , 27 bags are stored , but it was not matching

with the actual sludge stored at site as detailed above . Some quantity of ETP sludge was also
found lying In MS Pan for drying in working shed exposed to the workers of factory . This drying

pan was in rusted condition , having big holes in the side walls .
D) The industry has not provided proper display board outside the hazardous waste storage room

as only a computerized paper is pasted there .
10, Representative of Industry informed that the effluent treatment plant was installed in year 2019

and second phase was completed in 2020. However , he failed to submit any record of bills or
documents to justify the regular and periodic maintenance of RO plant . Further , no bill regarding
change of membrane or RO plant was produced by the representative during visit .

11. The industry has not complied with the condition of consent for providing automatic dosing
arrangement for optimum chemical /coagulants in its ETP instead of manual system .

conclusions:

> The analysis results as well as records maintained by industry reflects that the ZLD system is
not providing desirable results .

> The capacity of evaporator Is not adequate .
> The hazardous waste storage arrangements are not satisfactory .

ote: Photographs taken during the visit are attached as Annexure -I

ispal Singh )

tRO, Sangrur
(Sam

Lab, Jalandhar

^nrfCumar Kakkar )

dSEE, PPCB
SEE, ZO, Jalandhar

lr > c?
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PUNJAB
Zonal Office -1, Phaw^V Fo^Il p^°L B0ARD

TeteFax>^
6^673789 www.0»,h: PoJnt> Ludh>

r.prr.r! r»r,<t/Rpqtl.NO. 2i" o2-
To

M's Sumit Knit Fab,
8-3, industrial Area-A , Extension
Ludhiana ,

f aUheZlTrŷ """^ {PnVeni }on 4 Co"(fo1 of PaMuflonJ Act,

Whereas, It Is mendnlory on the part of Industry|D obtain consent to operate of the Board to
operate an outlet u/s 25/23 of the Water (Prevention A Control of Pollution) Act, 1074 for discharge of
effluent from its industrial premises,

And whereas,it is also mandatory on the part of industry to install proper end adequate pollution
control devices/ facilities so that the concentration of various pdlfulanls discharged by It conforms to the
effluent standards prescribed by the Board.

And whereas, the industry is a small scale red category unit engaged In the process of dyeing
and washing of the garments.

And whereas, a compliant was earlier received against the uni! ihrough Head Office, Patiala
regarding illegal operation of the unit To verify the fads the sife of unit was visited by Senior Officers of
the Board on 03,01.2019 and it was found (hat the indusby was operating without consent of the Board

The industry had installed the ETP but untreated effluent was being discharged into sewer. The ETP was
foundnotinoperational condition.The effluent samples were collectedand asper analysis report, various
parameters were found beyond the prescribed limits of the Board [BOD-122 against 30 mg/I, TSS- 129

against 10Q mg/1, COD-384 against 250 mg/I].
And whereas, due to above violation, the direction u/s 33-A & 31-A were issued to the PSPCL

vide Setter no. 638-641 dated 02.08.2019 for electric disconnection of unit. In compliance, the electric

connection was disconnected by the PSPCL authorities.
And whereas, the industry had applied 'Consent to Operate’ and for restoration of electric

connection of the unit
And whereas, in light of ’Consent to Operate’ applied by the unit, the short time ’Consent to

Operate' was granted under Water Act, 1974 vide no. CTQW/Fresh/LDH1/2019/S336666 dated

13.05.2019 valid upto 12.11.2019 for trade effluent discharge @ 75 KLD into sewer after treatment

through ETP & Air Act. 1981 vide no. CTOA/Fresh/LDH1/2019/9835493 dated 13.05.2019 valid

uptoi2.11.2019 & electric connection of the industry was also restored temporarily uptoi2.tt.2019 for
six months to adjudge the adequacy of installed ETP by the industry.

And whereas, the industry on 05.11.2019 again applied for renewal of ’Consent to Operate’
alongfwith restoration of electric connection for further period.

And whereas, the industry was granted consent under Water Act,1974 & Air Act, 1981both valid
upto 12.05.2020 & electric connection of the industry was also restored upto 12.05.2020.

And whereas, the electric connection was disconnected by PSPCL vide TDCO no. 171*5668
dated 21.05.2020 due to expiry of temporarily restoration period.

And whereas, the industry again applied for renewal in validity of consent under Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981
alongwith restoration of electric connection.

And whereas, the industry was visited by officer of the Board on 01.08.2020 arid observed that
the industry had now installed UF& RO plant and Is recycling approx. 50 % ol water after UF-RO and is
discharging about 35 KLD of waste water into sewer. The electric connection of the Industry is tying
disconnected from the Pole. (TDCO no. 65668 dated 12 05,2020).

And whereas. In light at the UF & RO system Installed by the industry the *00118801 to Operate*
under Water Act, 1S74 & Air Acl. 1081 was granted to (he industry on 24.07.2020 upto 23.01.2021 for
recycling of 50 % UF and RO water and Discharge remain 35 KLD Into sewer as one RO was pendingcue to Covid/curfew.The electric connection of (he unit was also restored temporarily upto 23.01.2021

And whereas, the Industry on 27.12.2020 had again applied for extension in the validity of

connection
Woler Act' 1974 ai,d Wr Acl> 1881 aloriSwfth restoration of electric

H o n'b i e ° Cornp,'Bnl waB a,so r ®celved from office of Monitoring Committee constituted by

action taken report
daloci 20.08.2020 tor detailed enquiry in the matter and to submit

Sub:
1874 for closure

l •.*-**:
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Andwhereas, a teamof lhec{ricersof Boardwasalsoconstitutedby theCompete,,,

trspectionof unH. Theindustrywasvisitedby teamof officersof theBoardon 28.10,2020
0t!SeTtoindustryhasinstalled6 no. washingmachines. 2 no. tub dyeing machines, 5 -
1

dryerf 2 no. knitting machinesand3 no. tuningmachines.
, TneindustryhasinstalledETPfollowed by ROsystemfor treatmentof tradeeffluent.
^ The representativeof the industry informed during visit that earlier they weredoing kofew.

raising, tabling and fuse, printing, etc. since2004alongwlth better. Tub dyeing it useda,^demandft In caseof fault duringwashing, cold dyeingis alsodonein washingrriflng mschinM
j During visit,Sh. Rlshi Jethi, Proprietorcould not oroducetheold records, bills ft anyJutOficatbn

regarding blits dated 14.08.2007 and 18.08.2007 for sweaterO/D washing (Over Dyeing
washing) attachedwith thecomplaint.
Andwhereas, thecomplainanthadattachedthecopyof documentsrelatedtosalelaxdeparimeni

regain saleft purchaseof theunit andpermissionof MCI, Therefore, the tetterwasissuedto MCI
vide tetter no. 163dated11.01.2021endto AssistantExciseandTaxationCommtestoner, Exciseand
TaxaionDepartment, Ludhianavide letter no. 165dated11.01.2021 to intimate toedate5 year from
which toeindustrytedoingdyeing/washingprocess.

And whereas, toeIndustrywasalsoissuedSCN to submil Its reply vide Board letterno.7f3-14
dated16.02.2021onthepointsof compliant,

And whereas, theIndustryhassubmittedtoereply of SON but reportwasawaitedfrom Assistant
Exciseft MCL Hencein view of ZID systeminstalledby toeindustryshort time 'Consentto Operate'
undertheWaterAct, 1974ft Air Act, 1981dated03.03.2C21 upto 02.09.2021for Zero liquid Discharge
andestaleconnectionof toeunitwasalsorestoreduptothis period02.09.2021with specialconditions

w.

I

that-
a) The industry shall get the EMF metersinstalled at sourceof water supply as welt ason

recSreutafionsystem,within 15days.
ta Theindustryshallsubmittoecopiesof balancesheetsatongwithcopiesof electricity bills from

dateof commissioningof theunit.
Ami whereas, a newcomptainthasbeenreceivedfrom Sh.Sunil Vetma, Propof M/sMegafoe

Enterprises, D-2S2.FocalPoint.Phase-8, Ludhiana.Thecomplainantis alsoengagedIn thesamework
anabusinessastheindustryin question.

Ami whereas, without completereportof Excaseft SaleTax Departmentandwithout complete
biScfziiciyemgfwashingmachinery,theexactdaleof startof Dyeing/washingunit by theindustrycannot
toeadjudged,’ '

'

And whereas, theindustrywasgrantedconsentto operateundertheWaterAct, 1974valid upto

30*2325for ZeroLiquid Discharge(ZLD).
And whereas, theindustry wasgrantedauthorizationunder the Hazardousand other Waste

Rites.2016valid upto30.06.2027for hazardouswasteof category5.1, 33.1ft 35.3.
And whereas,Sh.SL Vermahasfiled acomplaintagainstM/sSumitknit fab throughSh.Sant

BatbirSinghSichewalMPandacommitteeisconstitutedby competentautoorityof theBoardto enquiry

in thematter.Thecommitteehassubmittedthereportandraisedsomeobservationasperbelow;-
1. Thereis noaccountof 2023KL.Whereas, theeffluentmayeitherbedirectly disposedoff after

toeETP plantto MC sewerwithout evaporationto savecostof energyinvotvedin evaporation.
2. Thera!s possibility of unmeteredwatersourcefrom wherethewater is takenfor processing

activitiesbut is notaccountedin records.
3. RO is not functioning propertyandefficiently andtherearechancesthat the industrymight be

dischargingils treatedeffluentwithoutreusingin toeprocess.
A. It is neitherfeasiblenot advisableto usetreatedeffluentwith sucha highTDS of around1300

ppmfor boilerfeedor for dyeing/washlngprocessasit will affect thebotier infrastructureaswel
asaffectthequalityof productbeingmanufacturedby toeIndust,y.

5. Thepossibilityof dischargeof effluentthroughflexible pipefrom ETPor RO plantcan't be ruledI
out

6. TheIndustryIs not treatingwholeof tire effluentthroughRO plantandabout202« KL of effluent
wasfoundunaccounted.Hence, toequantitiesof ROrejectwill bemuchmoreascomparete$38
KL asrecordedby toeIndustry.

7. The hazardouswaste of cat. 33.1 ware found scatteredhare S. toar* and no record was
maintained.

$ Theindustryhatnot providedproperdisplay boardoutsidetoe hazardouswastestorageroom
»S only a computerizedpaperis pastedthere,

V Theindustryhastattedtosubmitmy recordof bMaordocument* toJustifytheregularandperiodic
maintenanceof RO plant Further, no bill regardingchtnoool membraneor RO plant was
produced.

1C.The Industry has not complied with Ihe condition of consentfor providing automaticdosing
arrangementfor optimumchemical/ cosguianlsin Its ETPinsteadof manualsystem.V

i
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-3^It has been apprehended that d
sewer through toilets. om««o.m,« |nau,^ ^ rged into

1 The consent to operate granted to the industry under the Water (Prevention & Control of Pollution)
Act. 1974 and authorization granted under the Hazardous end other Waste (Management &

Transboundary Movement) Rules, 201G be revoked.
2. The directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 197-4 be confirmed

for closure of the Industry and disconnection of electric connection.
3. At! the D.G. sets existing In the premises of the Industry be sealed,

4. A reminder be issued to MCLIn continuation to tetter no. 163 dated 11.01.2021 and to Assistant

Excise and Taxation Commissioner, Excise and Taxation Department, Ludhfana in continuation

to letter no. 165 dated 11.01.2021 lo intimate the date & year from which the Industry Is doing

dyeing/washing process.
5. The amount of Environmental Compensation be calculated after receipt of reply from MCL and

Excise and Taxation Department, Ludhiana.
6. The Environmental Engineer, Regional Office-1,Ludhiana shall verify the year wise installation /

addition of machinery by the Industry and pursue fhe matter with MCL and Excise and Taxation

Department for early response.
And whereas, the proceedings of personal hearing held before the Chairman of the Board on

25.04.2024 has been conveyed to the industry.
.Andwhereas, theconsent to operate grantedto theindustry under theWater(Prevention& Control

of PoOufion) Act,1974 has been revoked.
Now, therefore, the Chairman of the Board, in exercise of the powers conferred upon it,u/s 33-A

of the Water (Prevention & Control of Pollution) Act,1974 as amended in 1938,having been fully satisfied

that it is a fit case to order the closure of the industry and hereby directs 8S underr-
1. That foe industry will dismantle and remove ail outlets and step forthwith discharging its trade

effluent into sewer or drain or throughany other mode.
2 Thai the industry will not restart any process unless all necessary water pollution control measures

are taken andconcentrationof variouspollutants in its treated trade effluent conforms to the effluent

standards laid down by the Board for such discharges,

3. That the industry will not restart discharging effluent until it obtains the consent of the Board u/s

25/26 of the Water (Prevention & control of Pollution) Act, 1974 as amended in 1988.

A. That Punjab State Power Corporation Limited (PSPCL) authority is directed to disconnect the

supply of electricity available to the industry.
in case of failure to comply with the above said directions, you are liable for action u/s 41 of the

Wafer (Prevention and Control of Pollution) Ad1974 as amended in 1988.

Senior EnvironmentalEngineer
/For & On behalf of Chairman of the Board

STtaF^^^^?un
EndsL No.

A copy of the above is forwarded to the Environmental E..„ ,,, WU1HJUI uuaiu<
Regional Office-1,Ludhiana for Information and to submit compliance of the directions. It is requested to
seal alt the D.G.sets existing In the premises of the industry.

ijab Pollution ControlBoard,

Senior Environmental Engineer
For & On behalf of Chairman of the Board
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^PPUNJAB POLLUTION CONTROL BOARD
Zonal Office -1, E-648-B, Phase-V, Focal Point , Ludhiana

Tele Fax:- 0161^673789 Website :- www .ppcb .gov .in email :- ppcbzo1ldh@.qmail com

Date 2_ tjlM |2_HNo. 2-5 Regd ./Speed Post
To

The Chief Engineer (Operation),
Punjab State Power Corporation Ltd.,
Ludhiana.

2 The Superintending Engineer (Distribution),

Punjab State Power Corporation Ltd.,
Ludhiana.

Directions u/s 33-A of the Water (Prevention & Control of Pollution ) Act ,
1974- M/s Sumit Knit Fab, B-3, Industrial Area-A, Extension , Ludhiana .

The Competent Authority of Board has decided to issue directions u/s 33-A of
the Water (Prevention & Control of Pollution) Act, 1974 for disconnection of electric

connection available to the industry/ premises, with immediate effect. You are, therefore,

directed to comply with the following:-
"That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry /premises with immediate effect ."

Subject :

In case of failure to comply with the above said directions, you are liable for
action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974.

Senior Environmental Engineer
irThehalf of Chairman of the BoardFor

Endst No. DdW^SxV\
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution

Control Board, Regional Office-1, Ludhiana for information and to submit compliance report,
within 03 days. It is requested to seal all the D.G. sets existing in the premises of the industry

Senior Environmental Engineer
For & On behalf of Chairman of the Board

Dated
A copy of the above is forwarded to M/s Sumit Knit Fab, B-3, Industrial Area-A,

Extension, Ludhiana for information.

Endst No.

Senior Environmental Engineer
For & On behalf of Chairman of the Board

ANNEXURE-K539



0*
"̂ PUNJAB POLLUTION CONTROL BOARD

Zonal Office -1, E-648-B, Phase-V, Focal Point , Ludhiana
Tele Fax:- 0161-4673789 Website :- www .ppcb .gov .ln email:- DDCbzo1ldh@gmail.com

Date 23 ( ^
No. ZS°£ Regd./Speed Post
To

1. The Chief Engineer (Operation),
Punjab State Power Corporation Ltd.,
Ludhiana.

^ The Superintending Engineer (Distribution),
Punjab State Power Corporation Ltd.,
Ludhiana.

Subject : Directions u/s 33-A of the Water (Prevention & Control of Pollution ) Act ,
1974-M/s Sumit Knit Fab, B-3, Industrial Area -A, Extension , Ludhiana .

The Competent Authority of Board has decided to issue directions u/s 33-A of
the Water (Prevention & Control of Pollution) Act, 1974 for disconnection of electric
connection available to the industry/ premises, with immediate effect. You are, therefore,
directed to comply with the following:-

"That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry /premises with immediate effect .”

In case of failure to comply with the above said directions, you are liable for
action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974.

Senior Environmental Engineer
For & Orybehalf of Chairman of the Board

Environmental Engineer, Punjab

Endst No.
A copy of the above is forwarded to the PollutionControl Board, Regional Office-1, Ludhiana for information and to submit compliance report,

within 03 days. It is requested to seal all the D.G. sets existing in the premises of the industry

Senior EnviroiWentai Engineer
For & On behalf of Chairman of the Board

Dated
A copy of the above is forwarded to M/s Sumit Knit Fab, B-3, Industrial Area-A,Extension, Ludhiana for information.

Endst No.

Senior Environmental Engineer
For & On behalf of Chairman of the Board
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Subject: Imposition of Environmental Compensation upon M/s Sumit Knit Fab, B-3, '

Industrial Area-A, Extension, Ludhiana for violation of the provisions of
Environmental laws.

Order

The Punjab Pollution Control Board beingthe statutory regulatory authority is
implementingthe provisions of the Water (Prevention and Control of Pollution) Act,1974,the
Air (Prevention and Control of Pollution) Act,1981, the Environment (Protection)Act,1986
and the rules made three under in the State of Punjab. The main objective of the Board is
maintaining or restoring the wholesomeness of water, the preservation of the quality of air
and the protection and improvement of the environment.

The Ministry of Environment, Forest & Climate Change (MoEF&CC),
Government of India has declared various clusters in the Country as Critically Polluted Areas
(CPA), Severely Polluted Area (SPA) based on Cumulative Environmental Pollution index
(CEPI) score. Due to increased industrialization; activities of the industrial units and some
other identical reasons, Ludhiana city has been declared as Critically Polluted Area by the
Central Pollution Control Board.

Briefly stated that the industry is a small scale red category unit engagedinthe
process of dyeing and washing of the garments.

2)

3)

Earlier,a compliant was received against the unit regardingillegal operationof ,
the unit. To verify the facts the site of unit was visited by Senior Officers of the Board on
03.01.2019 and it was found that the industry was operating without consent of the Board.
The industry had installed the ETP but untreated effluent was being discharged into sewer.
The ETP was found not in operational condition.The effluent samples were collected«ti
per analysis report,various parameters were found beyond the prescribed limits of the Board
[BOD-122 against 30 mg/I,TSS- 129 against 100 mg/I,COD-384 against 250 mg/I].

Due to above violation, the direction u/s 33-A of the Water Act, 1974 & 31-A
638-641 dated

4)

as

5)

02 OJOnio
^81 'SSUed t0 the PSPCL Vide Board's letter no'

com I
disconnection of the electric connection available with the industry, in

Th
P 'ft

06 °f thC eleCtr‘C connection was disconnected by the PSPCL authorities.
erea er, the industry had applied 'Consent to Operate' and for restoration of electric

connection of the unit.

I
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If
In light of 'Consent to Operate * applied by the unit , the short time 'Consent to

Operate' was granted under Water Act , 1974 vide no . CTOW/Fresh /LDH1/2019/9836666

dated 13.05.2019 valid upto 12.11.2019 for trade effluent discharge @ 75 KLD into sewer

after treatment through ETP & Air Act , 1981vide no. CTOA/Fresh /LDHl/2019/9835498 dated

13.05.2019 valid upto 12.11.2019 & electric connection of the industry was also restored

temporarily upto 12.11.2019 for six months to adjudge the adequacy of installed ETP by the

industry .

7) The industry had again applied for renewal of 'Consent to Operate ' of the

Board on 05.11.2019 alongwith restoration of electric connection for further period . The

industry was granted consent under Water Act, 1974 & Air Act , 1981 both valid upto

12.05.2020 & electric connection of the industry was also restored upto 12.05.2020.

The electric connection of the industry was disconnected by PSPCL Authorities

vide TDCO no. 171/65668 dated 21.05.2020 due to expiry of temporarily restoration period .

The industry had again applied for renewal in validity of consent underwater

(Prevention & Control of Pollution ) Act , 1974 and Air (Prevention & Control of Pollution ) Act,

1981 alongwith restoration of electric connection .

The industry was visited by officer of the Board on 01.06.2020 and it was

observed that the industry had installed UF & ROplant and is recycling approx . 50 % of water

after UF-RO and is discharging about 35 KLD Of waste water into sewer . The electric

connection of the industry is lying disconnected from the Pole .

11) In lightofthe UF & RO system installed by the industry the 'Consentto Operate '
under Water Act, 1974 & Air Act , 1981was granted to the industry on 24.07.2020, both valid

upto 23.01.2021 for recycling of 50 % UF and RO water and discharge remain 35 KLD into

sewer as one RO was pending due to Covid /curiFew . The electric connection ofthe unit was

also restored temporarily upto 23.01.2021.

The industry had again applied for extension in the validity of Consent to

operate under the Water Act , 1974 and Air Act, 1981 alongwith restoration of electric
connection on 27.12.2020.

PUNJAB POLLUTION CONTROL BOARDM l

8)

9)

10)

12)Pi

Meanwhile , a compliant was also received from office of Monitoring

Committee constituted by Hon 'ble NGT letter no. CMC/2020/981 dated 20.08.2020 for
detailed enquiry in the matter and to submit action taken report within '21days .

A team of the officers of the Board was also constituted by the Competent
Authority for inspection of unit . The industry was visited by team of officers of the Board on
28.10.2020 and it was observed as under :

1. The industry has installed 6 no . washing machines , 2 no . tub dyeing machines , 5 nq.
electric dryer , 2 no. knitting machines and 3 no. tuning machines .

13)

14)

-2-
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2 The industry has installed ETP followed by RO system for treatment of trade eff|ue
3. The representative of the industry informed during visit that earlier they wemd

knitting,raising, tabling and fuse,printing,etc. since 2004 alongwith boiler. Tub dyeing
used as per demand & in case of fault during washing,cold dyeing is also done in washt*
milling machines.

The complainant had attached the copy of documents related to sale tax
department regarding sale & purchase of the unit and permission of Municipal Corporation
Ludhiana. Therefore, the letter was issued to MCL vide letter no. 163 dated 11.01.2021and
to Assistant Excise and Taxation Commissioner, Excise and Taxation Department, Ludhiana
vide letter no. 165 dated 11.01.2021to intimate the date & year from which the industry is
doing dyeing/washing process.

The industry was also issued show cause notice to submit its reply vide Board

letter no. 713-14 dated 18.02.2021on the points of compliant. The industry has submitted
the reply of show cause notice issued to it, but report was awaited from Assistant Excise &

MCL. Hence in view of ZLD system installed by the industry short time 'Consent to Operate'
under the Water Act, 1974 & Air Act,1981dated 03.03.2021valid upto 02LQ9.2021for Zero

Liquid Discharge and electric connection of the unit was also restore^ upto this period

02.09.2021with special conditions that:-

15)

16)

a) The industry shall get the EMF meters installed at source of water supply as well as on

recirculation system, within 15 days.
b) The industry shall submit the copiesjof balance sheets alongwith copies of electncity bills

from date of commissioning of the Unit.
t

der the Water Act,Thereafter, the industry was granted consent to operate un

1974 valid upto 30.6.2025 for Zero Liquid Discharge (ZLD). The industry was granted

authorization under the Hazardous and other Waste Rules, 2016, valid upto 30.06.2027 for

17)

hazardous waste of category 5.1, 33.1& 35.3.

Sh. SL Verma has filed a complaint against M/s Sumit knit fab through 5h.Sant

Balbir Singh Sichewal MP and a committee is constituted by competent authority of the

Board to enquiry in the matter. The committee has submitted the report and raised some

observation as per below:-

1. There is no account of 2026 KL. Whereas,the effluent may either be directly disposedI off

after the ETP plant to MC sewer without evaporation to save cost of energy invo v

atef Is taken for

18)

evaporation.
2. There is possibility of unmetered water source from where the w

processing activities but is not accounted in records. industry
3. RO is not functioning properly and efficiently and there are chances that t

might be discharging its treated effluent without reusing in the process.

-3-
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^rrr ::rzr:rr :;it:r:rPcture as well as affect the quality ofproduct being manufactured by the industryKsibility of discharge of effluent through flexible pipe from FTP or RO plant can't

^industry is not treating whole of the effluent through RO plant and about 2026 KLof6'
The "lit was found unaccounted. Hence, the quantities of RO reject will be much moreefflUen

658 KL as recorded by the industry.
as compare to

7 The hazardous waste of cat. 33.1 were found scattered here & there and no record was

maintained.

industry has not provided proper display board outside the hazardous waste storage

as only a computerized paper is pasted there.
Ml 8. The

room
I 9 The industry has failed to submit any record of bills or documents to justify the regular

^ andperiodic maintenance of RO plant. Further,no bill regarding change of membrane or

PV RO plant was produced.
t 10. The industry has not complied with the condition of consent for providing automatic

§g dosing arrangement for optimum chemical / coagulants in its ETP instead of manual

system.
11. It has been apprehended that domestic effluent of the industry might be discharged into

sewer through toilets.§iSHBL
jL ,

19) ln view of above, the industry was issued notice u/s 33-A of the Water Act,

^ 1974 as well as show cause notice for revocation of consent to operate under the Water Act,

|§ af74 3n<* revocatlon authorization under the Hazardous and other Waste Rules, 2016

I; 25
notice for imposition of EC with hearing before Chairman of the Board on

42024, wherein some of the decisions that:-

of p
C°nSent to°Perate granted to the industry under the Water (Prevention & Control

(Ma°
Ut'°n^ ACt< 1974 and authorization granted under the Hazardous and other Waste

2 7he Jgement & Transboundary Movement) Rules,2016 be revoked .

confir
eCt'°nS °7s^ fbe Water (Prevention & Control of Pollution) Act, 1974 be

3. All the!)

6 f°r C,°SUre°^fbe industry and disconnection of electric connection.
4. A rernjn ,

G S6tS existinSin the premises of the industry be sealed.

distant
6r be 'SSUed t0^CL in continuation to letter no. 163 dated 11.01.2021 and to

in c°ritinua
*CISe^Taxation Commissioner,Excise and Taxation Department , Ludhiana

the indusfatl0nl°
,
6tter n°'165 dated1101-2021to intimate the date& year from which

5' The amount 'Sfd°m8 dyeln8/washing process.
MCL a”d £XC ° Env'ronmental Compensation be calculated after receipt of reply from

Se and Ta*ation Department, Ludhiana.
I
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iC

' f jronmental Engineer, Regional Office-1, Ludhiana shall verify the year wise6. The
j addition of machinery by the industry and pursue the matter with MCL and'n5ta ^nd Taxation Department for early response.

The Excise and Taxation Department, Ludhiana has submitted its report that2°)
h made purchases from the firms dealing in dyes and chemicals in the year 2005the unit a

^^^dyeingprocess.The unit is in the business of dyeingofGarments since,

I 2005.

In compliance of decisions of hearing dated 25.04.2024, the industry was

issued directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 vide

Board's letter no. 2502-03 dated 29-04-2024 to its closure and to PSPCL Authorities vide

Board's letter no. 2504-05 dated 29-04-2024 for disconnection of electric supply available

with the industry. In compliance of above directions, the PSPCL Authorities was disconnect

the electric supply of the industry vide TDCO letter no. 104/11dated 29.04.2024. The consent

to operate granted to the industry under the Water (Prevention & Control of Pollution) Act,

1974 was also revoked by the Board..

21)

To verify the same, the industry was visited by officer of the Board on

29.04.2024 and it was observed that the electric connection of the industry found

disconnected in compliance to the directions issued by the Competent Authority,Theprocess

got stopped during the visit & after shuttingdown the D.G set. The D.G set was sealed by the

officer of the Board in the presence of the.industry.

It is clear from the latest report of the committee that the ZLD system adopted

by the industry suffers from various loopholes and major violations have been reported in

the functioningof the ZLD system adoptedby the industry by the committee. It is also hereby

mentioned that though the request of the industry for temporary restoration of the electric

supply was considered from the period from 2019 to 2020 however as the industry

operating the same ZLD system in that period also, as such it would be technically as we as

egally appropriate to impose EC on the unit from 26.04.2019 to 29.04.2024 on a

violations.

22)

23)

Court of India has24) It is pertinent to mention here that the Hon ble Supreme
Actionconsidered the concept of Polluter Pay's Principle in Indian Council or nvl
Forumand Others v/s Union of India and Others (1996) 3SCC 212, VeHore Citizens _ .prjncjplev/s Union of India (1996) 5 SCC 647 and held that Polluter Pay's Princip e is a

and part of environmental law of the country even without specific st

ensationZ5)
Above facts are sufficient for the imposition of Environmental

^ ^_V lnv°king the Principle of Polluter Pays and the industry thus 3

jod of violationEnvironmental Compensation under the Polluter Pay's Principle for the

" Om 26.04.2019 to 29.04.2024.

-5-
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rM 26)
Thus, in view of the above recorded facts the matt

f of Compensation for the period of *»
29 04.2024 in accordance with the formula andmethodology eyofced by,he Cent!7.* Control Board and adopted by the Punjab Pollution Control Board The

Environmental Compensation for the period of violation from 26.04.2019 to 29
days) was calculated to be Rs. 91,55,000/- as per following details :

I PI x N x RxSx LF
~

-̂ 6-. 80480

l

amount of
04.2024 (1831

fie i -
PI f= I 80 (Since industry is violating Water Act,1974 & AirAcCmij category industry)

= J1831 (Days calculated w.e.f 26.04.2019 to 29.04.2024 (Date
I disconnection of electric supply)

R j = | 100 'Since industry is small scale Red category industry, hence, R factor ]
has been taken as 100)

and is Red

N OfiI

J
= I0.5 (Since scale is small )S

1.25 (Since the project proponent is located in city with population lessLF
I than 1 million)

EC U [80 x 1831 x 100 x 0.5 x 1.25 -- Rs. 91,55,000/-

Therefore, the industry is hereby directed to deposit an amount of Rs.

91,55,000/- as Environmental compensation for the period of violation from 26.04.2019 to

29.04.2024 with the office of the Punjab Pollution Control Board within 15 days, from the

date of receipt of this order, failing which,the Board shall be constrained to initiate necessary

action for recovery of the amount of Environmental Compensation by adopting coe

measures, thereafter .

27)

or reminder will be issued by the Board

Control Board, Regional Office-1,

A copy of this order

28) Take notice that no further intimation
in this regard. Environmental Engineer, Punjab Pollution

Ludhiana is directed to ensure compliance of directions issued in the case.

be supplied to all the concerned for compliance.

(ProT (Dr.) Adarsh Pal Vig)
1 Chairman

;

;
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